ACT No. XIV or 1897.

Passep BY THE GOVERNOR GENERAL OF INDIA 1N CoUNOIL,

(Received the assent of the Governot-General on tlze 22nd
July, 1897.) -

An Act to facilitate the citation of certain Acts,

WEEREAS it is oxpediont to facilitate the citation
of certain Acts; It is hereby enacted as *
follows.

Titlo and 1. (1) This Act may be called the Indian Short
commence- Titles Act, 1897 ; and

ment. (2) It shall eomae into force at once,

Citation of 2. Each of the Acts described in the first three
Aots des  columns of the schedule may, without prejudice to any
e other mode of citation, be ‘cited for all purposes by

the short title mentioned in that bebalf in the fourth

-column thereof,

THE SCHEDULE.



k Sho;'f ; Tiﬂes. |

1897.] -
(Schedule.)
THE SCHEDULE,
L] .
1 2 . 4
Year. No. Subjeot. Svh’ovrt T‘itle.
1834 II | Authorizing Secretaries to Government to | The Seeretai'ies to - Govern-
exercise powers of Chief Seoretaries. ment Act, 1834.
1887 v Empbwering all sﬁbjects of Her Majesty | The Property in Land Act,
to hold land. 1837. ..
1838 XXV | Wills . . . . . . | The Wills Act, 1888.
1839 XXIX | Amending the Law relntiﬁg to Dower . | The Dower Act, 1839,
oy XXX | Amending the Law of Inheritance . . | The Inheritance Act, 1839.
[ ] o . .
o XXXIT | Concerning the allowance of Interest in ) The Interest Act, 1839
) certain oases.
1841 X | Prescribing the Rules to be observed in | The: Indian Registration of
order that ships or vessels belonging to | Ships Act, 1841.
ports ~within the territories under the
uovernment of the Bast India Company,
or belonging to Native Princes or States
or their subjects, may become entitled to
the privileges of Britith ships under &
roclamation of the Governor General of
Endia in Council made in pursuance of the
Statute 3rd and 4th Vi;ﬁtoria, ch. 6.
. XIX | Providing for the protection of moveable | The Succession (Property
and immoveable property against wrong- | Protection) Act, 1841.
ful possession in cases of sucoession. .
" XXIV | Providing for the greéiter uniformity of | The Illusory Appointment
the Law administered by Her Majesty’s| and Infan{s' Pzgp;t;)?o‘:
k Supreme Courts with that administered in | 1841, '
England in regard to the undisposed | - -
residue of the effects of Testators, Illusory
Appointments, the transfer of Estates by
persons under disbilities pursuant to the
direction of Courts,” and the better .
management of the property of such :
persons and other like matters.
»” XXVII | Providing for the apprdhriation of the un- | The Insolvent Estates (Un-
olaimed Dividends on Insolvent Estates. claimed Dividends) Act,
; 1841.
1843 V | Declaring and amending the Law regal-ding The Indian Slaveryi'Act
the condition of Slavery within the terri- |" 1843, : '

tories of the East India Company.
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1846 1 | Amending the Law regarding the appoint- | The Légal Practitioners
ment and remuneration of Pleaders in the | Act, 1846, = -
Courts of the East India Company,
. ls47 XX | Providing for the encouragement of learn- The Indian Copyright Act,
‘ ing in the territories subject to the Gov-| 1847.
ernwent of the East India Company by
defining and providing for the enforoe-
mient of the right called Copynght there-
in.
1848 XV ) Forbidding trading by the Officers of the The Supreme Courts’ *Offi-.
Supreme Courts, cers Trading Act, 1848.
- 1850 V | Providing for freedom of the Coasting| The Indian Coasting Trade
Trade of India. Act, 1850,
» X1 | Amending Act X, 1841 « . . o [ The Indian Registratfon of
] : Ships Act (1841) Amend-
ment Act, 1850. .
” XII | Providing for aveiding loss by the defanlt | The Public. Accountants’
of Publlc Accountants. Defaults Act, 1850.
» XVII1 'Providing for the prot'ect‘ion of Judicial| The Judicial Officers Pro-
Officers. » tection Act, 1850,
» XIX | Concerning the binding of Apprentices . T;lg 0 Apprentices ' Act,
50, .
» XXI | Extending the prinoiple of section 9, Regu- | The Caste Disabilities Res
lation VIII 1832, of the Benga.l Code | moval Act, 1850,
throughout the territories subject to the ’
: Government of the East India Company.
” XXXIV | Providing for the better Oustody of State The -Stafe Pnsouers Act,
‘ Prisoners. 1850,
1861 VIII | Enabling Government to levy Tolls on | The Indian Tolls Act, 1851.
‘ Public Roads and Bridges.
/ 18'52 VIII | Providing for the remumneration of the | The Sheriffs’ Fees Act,
Sheriffs of Calentta, Madras and Bombay | 1852.
for the execution of Mufassal Process
under the Code of Criminal Procedure,
. 1882, and the Code of Civil Procedme.
” XXX . Prowdmg for the Naturahsabmn of AIIBDB The Indian Naturallsatlon-

Act, 1852,

T -
1858




’

“Short Titles.

1897.] ) 73
(Schedule.)
L]
THE §CHEDULE—contd.
P ‘ - : —_
1 2 3 4

Year. No. Subjeot, Short Title,

/,— -

18563 II Removing'doﬁbts as to the liability of all | The ,Landholderrs' Publie
subjeots of Her Majesty to the same juris- | Charges and Duties Act,
diotion as Natives in respect of public and | 1853, -

Police duties and public charges inoident
to the holders of land or their local )
"Agents or Mauagers.

» XX | Amending the Law relating to Pleaders in | The TLegal Praotitioners
the Courts of the Hast India Company. Act, 1853.

854 XXXI Simplifying the modes of conveying land | The Conveyance of Land

’ ‘ .| in eases to which the English Law is | Act, 1854, :
_applicable, i

1866 XI | Relating to mesne profits and to improve- | The Mesne Profits and Jme
ments made by holders under defective | provements Adt, 1855,
titles in cases to which the English Law B
is applicable, ]

” XII | Enabling Executors,v Adminjstrators or | The Legal Representatives
Representatives . to sue and be sued for [ Suiis Aot, 1855.

: certain wrongs.

” XI1IT | Providing compensation to families for { The Indian Fatal Acoidents
loss occasioned by the death of a person | Aot, 1855, ' .
oaused by actionable wrong. : .

. XXIIT | Amending the Taw relating to the admin- | The Mortgaged Estates Ads
istration of the Estates of deceased persons [ ministration Act, 1855.
charged with money by way of mortgage.

2 XXIV | Substituting penal ‘servitude for the |The Ponal Servitude Act,
punishment of transportation in respect | 1855.
of European and American Conviots.

” XXVII | Repealing the Usury Laws . . . | The Usufy Laws Repeal

o . Act, 1853,
1856 -IX | Amendivg the Law relating to Bills of | The Indian Bills of Loding
Lading,. - Act, 1856, . .

» X1 Provid{ug for the better prevention of | The European Deserters
desertion by European Soldiers from | Aect, 1856,
the Land Forces of Her Majesty in India. _

XV | Removing all 1egaﬂ obstacles to the marri- | The Hindu Widows' Re-

age of Hindu Widows.

marriage Act, 1856,

1857
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T
II | Providing for the establishment and incop- The Calcutta Univérsity
poration of 3 University at Calcutta, ' Act, 1857,
XT | Providihg for- the prevention, trial and ' The State ° Oﬁ“eﬁoesA Act,
punishment of offences against the State, 1857.
XXII | Providing for the establishment and incor- ' The Boml-)ay University
poration of a University at Bombay., Act, 1857.
XXV Providing for the adjudication and recovery The Forfeiture Act, 185%. .
of forfeitures of property in certain cases, | .
XXVII Providing for the establishment and incor- Thé Madrag Universitj ‘,
poration of a University at Madras. Act, 1857,
ITI | Amending the Law relating to the arrest | The State Prisoners Ao,
and detention of State Prisoners, - 1858.
XXXIV Regulating proceedings in Lunacy in the ' The - Lunacy (Supreme
Courts of Jndicature established by Royal Courts) Aot, 1858, -
Charter. ' . ]
XXXV | Making better provision for the cate of The Lunacy (Disﬁriot
the Estates of Lunatics not subject to the | Courts) Act, 1858, '
jurisdiotion of the Bupreme Cowrts' of | - -
Judieature.
XXXVI | Lunatio. Asylums . . . . «| The Indian Lunatie Asy-
7 lums Act, 1858,
1 | Amending the Law relating to Merchant | The Indjan Merchant Ship-
-Seamen, _ ping Act, 1859,

IX [ Providing for the adjudication of claims o The Forfeiture ';Act,' 1859.

property seized or forfeited, )

XIII Providing for the punishment of breaches The Workman's Breach of
of contract by A rtificers, Workmen and ;. Contract Aot, 1859.
Laboure_rs in certain cases. .

IX | Making provision for the speedy determin-{ The Employers and ‘Work-
ation of certain disputes between work= | men (Disputes) Aot, 1860,
men engaged in railway and other public -
works and their employers, .

XXI | Providing for the Registration of Literary,

The Societies Registration .

Seientific and Charitable Societies. Agt, 1860,




__ Skm t Titles.

75

1897.] =
: (Schedulel) .
. S
THE SCHEDULE—contd.
1 2 3 4
Year. No. Sul;ject‘ - Shott ’_I_-it.l_e.
1860 | XXXIV | Indemnifying Officers of Government and 'J.‘he’ G@vernment Offioers’
) other persons in respeot of fines and con- Indemnity Act, 1860.
tributions levied, and acts done, by them :
during the late disturbances. .

"9 XLVII | Giving to the Universities of Caloutta, | The Indisn Universities
Madras and Bombay the power of con-| (Degrees) Act, 1860
ferring degrees in addition to those ‘

. mentioned in Acts 1I, X XII and XXVII

. . of 1857. C
.1861 V | Providing for the Regulation of Police . | The Police Act, 1861.
» XV | Providing for the licensing and regulatio'n_ The Stage-Carriages Act,
of Stage-Carriages. 1861, - -
1862 111 | Amending the Law relating to the use of | The Gr_overnmenf Seal Act,
a Government Seal. 1862. : ’
1863 XVI | Making spe6i31 provision for the levy of [ The Exoise (Spirits) Act,
the Excise-duty payable on Spirits used| 1863. .
exolusively in Arts and Manufactures or
in Chemistry.
" XX Enébling the Government to divest itself | The Religious Endowments
of the management of Religious Endow-| Act, 1863. -
ments. . ,
”» XXIII | Providing for the adjudication of claims to | The Waste Lands (Claims)
* waste lands. Act, 1868,
» XXXI | Giving effeot to the publication of -certain | The Official Gazettes Aot,
: orders and other matters in the Gazetfe | 1863, o
of India. o
1864 111 | Giving the Government certain powers | The Foreigners Act, 1864.
with respeot to Foreigners. . . i
" VI | Autborizing the punishment of whipping | The Whipping Aoﬂ, 1864.
in certain cases. . o '
" XV | Amending Act VIII of 1851 ( for enabling | The Indian Tolls Act; 1864.
Government to levy Tolls on Public :
Roads and Bridges). : ' '
Providing for the constitution of an Office Tbe Official 'L‘rﬁstees Act,

of Official Trustee.

1864.

1865
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1865 XXI Deﬁnmg and amending the Law relating | The Parsi Intestate Suc
) %o Intestate Sucoesswn among the Parsis. | cession Act, 1865.
1866 v Amending in oertain respeots the Commer- | The Policies of lnsurané«
cial Law of British India. {Marine and Fire) ASSlgll
C ment Act, 1866,
9 XXV | Providing for the transfer to the Govern- | The TUnelaimed Deposlt.
ment of India of certain securities and Aot, 1866.
moneys deposited in the High Courts of
Judieature at F ort William, Madras and .
Bombay, - *
’ 1867 XVI | Authorizing the making of certain acting | The Acting Judges Aet,
appointments to certain Judicial Offices. 867. '
" XXV | Providing for the regulation of Printing- | The Press and Registration
presses and Newspapers, for the preserva- | of Books Act, 1867,
tion of copies of books printed in British
India, and for the registration of such
books.
1870 1 | Providing Rules relating to Quarantine .| The Indian Quarantine Adt,
: 1870.
1
][ ” V | Enabling the High Courts at the Presl- The Unclaimed Deposits
I dency-fowns to deal with costs of peti-| Act, 1870.
: tions for certain moneys transferred to
v Government
— » VIII | Providing for the prevention of the murder The 'Femalg, Infanticide
: of Female Infants. Prevention Act, 1870.
i » XX A Correcting two olerical errors in the Court- The Court-fees Act (1870)
. fees Act, 1870. _ Amendwment Act, 1870.
) » XXVII kAmending the Indian Pensl Code . «| The " Indjan Ponal Code
Amendment Aet, 1870.
1872 III | Providing a form of Marriage. for persons | The Speciél Marriage Ao,
, who do not profess the Christian, Jewish | 1879,
Hindu, Muhammadan, Parsi, Budd‘mst.
Sikh or Jaina religion.
» XIX | Amending the definition of * Coin ” in the | The Indian Penal Code
; Indian Pensl Code. Amendment Act, 1872,
‘ 1875 V | Removing doubts as to the rights and ha-’

bilities of cortain native soldiers.

The Unattested Sepoys Act,
1 .

1875
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1875 X | Regulating tﬁe Procédure of the High |The Advocate = General’s
Courts in the exercise of their original | (Powers) Act, 1875.
oriminal jurisdiction, _ ’ :

" XI1I | Amending the Law relating to Probates | The Probate and. Adminis-
and Letters of Administration. tration Act, 1875,
1876 XVI Amending the Stage-Carriages Act « .| The Stage-Carriages Aot
(1861) Amendment Act,
. 1876." .
1877 11 | Amending Act XIIT of 1875 . . . | The Probate and Adminis-
, S , tration Act, 1877,
” IV | Regulating the procedure and increasing | The Presidency Magistrates
the jurisdiction of the Courts of Magis- | (Court-fees) Act, 1877.
trates in the Presidency-towns. S i
1879 XIT | Amending the Registration Act, 1877, and The Regi‘stratiéu and Li-- i
the Limitation Act, 1877. mitation Acts Amend-
: ment Act, 1879«
1882 VIII | Amending the Indian Penal Code . .| The Indian Penal Code
; ' ' Amendment Act, 1882, )
1883 1I | Amending the Elephants Preservation Act, | The Elephants Proeservation
1879, ‘ - - . Act (1879) Amendment
, Act, 1883, - ‘
1884 I | Amending the Law relating to the grant- The Indian Universities
ing of honorary. degrees by the Univer- (Honorary Degrees) Act,
sities at Caloutta, Madras and Bombay. 1884.
1885 111 'Amending the Transfer of Property Act, | The Transfer of Property
! 1882. . : Act (1882) Amendment _
_ ; Act, 1885,
» - 1X | Amending the Excise Act, 1881, the Ben- The Exoise and Sea Cus-
gal Exoise Act, 1878, and' the Sea Cus-| toms Law Amendment
toms Aok, 1878. - Act, 1885,
” XV | Amending the Local Authorities Loan_Act, | The Loeal Authorities Loan
1879. : : Act (1879) Amendment
_ Act, 1885,
1886 11 | Imposing & tax on income derived from |The Indian Income-tax
- .sources other than agriculture. Act, 1886. '

1889
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1886 - IV | Amending section 265 of the Indian Con- | The Indlan Contract Act
~ | tract-Aect, 1872, (1872) Amendment - Act,
1886.
»” X Amending tbe Code of Criminal Piocedure, The Indian‘ Criminal Taw
1882, and certain other Acts. Amendment Act, 18886.
, | XVIII |Amending Act XXXVIof1858 .  .|The Indian Lunatic Asy-
: lums Act (1858) Ameud-
ment Act, 1886.
1887 II | Ameuding the Sea Custorns-Act, 1878, the | The Sea Customs® Aot
' Esxoise Act, 1881, and the Indian Tariff|” (1878) Amendwent Aut,
Act, 1382, 1887.
” III | Amending the Indian Evidence 'Aot, 1872 | The Indian Evidencé Act
o (1872) Amendinent Act,
\ 1887. ~
» V | Amending the Code of.Crimiual Proce-| The Criminal Procedure
dure, 1882. Code (1882) Amendment
Act, 1887,
» VI | Amending the Indian Companies Aet, | The. Indian Companies Act
1882, (1882) Awendwment Act,
1857,
1888 I | Amending the Indian Stamp Act, 1879 .| The Indian Stamp Act
(1879) Ameudment Act,
1888,
" IT | Providing for the levy of a Customs-duty | The Petroleum = (Customs-
on Petroleum. duty) Act, 188,
" " VIII | Removing doubss as to the legahty of the The Indian Tolls Act, 1888,
| levy of certain Tolls. ~
» X | Amending the Code of Civil Pracedure and [ The  Presidency - Small
’ the Presidency Small Cause Courts Act Cause Courts Law Amend-
. 1882. ment Act, 1888.
» XI | Making an-addition to the Indian Tele- | The Indian Telegraph
graph Act, 1886. : (Pres1dency-towus) Aot,
. XVII | Amending the Indian Mavine Act, 1887 .| The Indian Marine Act
i : ) (1887) Amendment Act,
1888,
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1889 VIII | Amending the Sea Customs Aot, 1878, and | The Sea Customs Aot (1878) k
the Indian Tariff Act, 1882, Amendment Act, 1889. )
” XX | Amending Aot XXXVIof 1858 . .| The Indian Lunatic Asy-

lams Act (1858) Amend~
_ment Act, 1880.

1890 II | Amending Acts XVIT of 1864, X of 1865, | The Probate and Adwinis.
1T of 1874 and V of 1881, tration Act, 1890.
- IIL | Amending Aots VI and VII of 1884, .| The Indian Steamships
. . : Law Amendirent Act,
1890.
” X | Amending Aot XXV of 1867 . . « | The Presz and Registration

7 of Books Aot (1867)
L . N Amendment Act, 1890.

1 XlV Amending the Schedule to the Petroleum | The Peirolenm Act (1886)
, - Act, 1886. ~ . Amendment Act, 1890. .

” XVI | Amending the Births, Deaths and M‘a.rriages The DPirths, Deaths and

‘ Registration Act, 1886. Marriages  Registration

) Aot (1886) Awmendmeut

Aot, 1890.

) XVIII | Amending the Indian Emwratmn Act, [The Indian Emigration

. 1883, ) Act (1883) Amendwent

Act, 1890. ‘

» XIX | Aniending the Indian Salt‘Act, 1882 The Indian Salt Act (1882}

Amendment Aot, 1890.

1891 I | Amending the Cat,‘lé-trespass Aot, 1871, [ The Cattle-trenpass" Aok -
and nmmpona.t,mg thereln Act XVIIT of | (1871) Aweudment Act,

1883. ) 1891..
» II | Amending the Indian Christian Marriage | The Indian Christian Mar--
Act, 1872, ringe Act (1872) Amend-

ment Act, 1891.

» 111 Amendmg the Tndian Evidence Act, 1872, The Indian Ev1denoe Act
and the Code of Criminal Procedure, 1882, | (1872) Amendment Aet,
1891.
» 1V | Amending the Code of Criminal Procedure, | The Criminal Procedure
: 1882 - Code (1882) Ameudment

Act, 1891.
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1891 V | Amending and sﬁpplementing the In(iian The Indian Ports  Aect,
Ports Act, 1889. . ) 1891. s
9 VI | Amending certsin Acts respeoting Indjan | The  Indian  Merchant
Morchant Shipping. o Shipping Law Amend-
. ment Act, 1891, _
” VII | Amending Act X of 1841 . . . | The Indian Registration of
] Ships Act (1841) Amend-
) ment Act, 1891.
” IX | Amending the Indian Merchandise Marks | The Indian Merchawdiss
Aot, 1889, and the Sea Customs Aot, 1878, Marks and Sea’ Customs
i i | Aets Amendment Act,
1891.
» X | Amending the Indian Penal Code and the | The Indian Criminal Law
Code of Criminal Procedure, 1882. Amendment Act, 1891.
» XIII | Amending the Inland Steam-vessels Aot, | The Inland Steam-vessels
. ‘ 1884, : Act (1884) Amendment
Aot, 1801,
1892 II | Validating certain marriages solemnized | The Marriages’ Validation
’ " under Part VI of the Indian Christian| Act, 1692.
Marriage Act, 1872,
o VI | Amending the Indian Limitation Act, 1877, | The ¥ndian Limitation Aot
and the Code of Civil Procedure. and Civil Procedure Code
Amendment Act, 1892.
1893 V | Legalising in certain cases the execution |The Foreign Jurisdiction
within British India of capital seutences| (Capital Sentences) ~Aet,
which. have been passed by British Courts | 1893, - .
exercising in or with respect to territory
beyond the limits of British India juris-
" dietion which.the Governor General ha
in such territory. : . ’
‘1894 II | Amending the Indian Ports Act, 1889  .|The Indian Ports Aot
. (1889) Awendment Act,
_ 1894.
” 111 | Awmending the Code of Criminal Prooedure, | The Indian' Oriminal Law
1882, and the Indian Penal Code. Amendment Aect, 1894.
'VI Amending the -Indian Stamp Act, 1879, | The Indian Stamp Al

with respect to Policies of 8ea and Fire
Insurance and Sale-certificates. :

(1879) Awmendment. Act
1894. :

189+
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1894 | . VII | Amending the Prisoners Act, 1871 . .| The Prisoners Aot (1871)
’ N : Amendment Aect, 1894.

X | Amending the Code of Criminal Procedure, | The Criminal - Procedure
-Code (1882) Amendment

»

1882. : .
' : ‘ | act, 1804,
1895 " III | Amending the Indian Penal Code, act VI | The Indian Criminal Law’
of 1864, and the Indian Post-office Act, | Amendment Act, 1895.
| 18s. ‘ .
U] 1V | Amending sections 366 and 371 of the Code | The Criminal Procedare

of Criminal Procedure, 1882. Code (1882) Amendment

 Act, 1895.

of the Code of | The Punjab Laws 'Ao@

Vi1 | Aniending certain sections
\ Amendment Act, 1885.

" " | Civil Procedure and the Punjab- Laws
Act, 1872.

VIII | Amending Act V of 1861 (an Aot for the | The Police: At (1861)-
. Regulation of Police). Amendment Act, 1895. -

X11I | Amending sections 632 and 662 of the Code | The Civil Procedure Code
. of Civil Procedure. . - . Amendment Act, 1895.

1896 v 1 {'Amending the Indian Ewmigration Act, | The Indian Emigration Act
1883. (118863) Amendment Act,
: 896. ’ .

»

111 Amenaing the Indian Tarift Act, 1894 . [ The Indian Tariff Act
) : (1894) Amendment Act,

1896.

1V Amending the Indian Ports Act, 1889 .| The k Indian Ports Act
: (1889) Amendment Act, .

i ' 1896. .

vV | Amending the Foreign Jurisdiction ai;d The Foreign‘Jurisdictiou

i ¥ | Extradition Aet, 1879. ~ . and  Extradition - Act
-1 (1879) Amendment Ac,
; ‘ ‘ 1896. R
» V1 | Amending the Indian Penal Code o+ . . The Indian Pehal Code
: ’ : Amendment Act, 1896.

) ~ V1I | Amending the Presidecy Small ‘Cause | The Pl'esidenéy Small
Courts Act, 1882. : Cause Courts Act (1882)
R - Amen@ment Act, 1896..

o , ‘ ' - 1896
e :




 Short Titles.

‘ '(Sq’liédulle.‘) ;
THE SCHEDULE—concld

- [acr 31V

* " Bhovk Title,

1 2 3
Year. No. Subjoct. -
1896 IX Amendiﬁg the Indian Railways Act, 1890
» XI | Amending the Legal Practitioners Act,
1879. o
" X1IT | Amending the Code of Criminal Procedure,
1882. .
” XV | Amending the Glanders and Farey Act,
1879. :
o XVI1 [ Amending the Indian Post-office Act, 1866
1897 I | Amending Act XXXVII of 1850 ( for re-
‘gulating Ingquiries into the behaviour
of Public Servants).
» XIII | Amending the Indian Stamp Act, 1879 .

The Indian Railways Act
. (1890)  Amendment Act;
1896,

The Tegal Practitionors
Act, 1896, '
The OCriminal Procedure
Code (1882) Amendment

- Aect, 1896, .

The - Glanders and Fafoy
Act  (1879) Amendment
Act, 1896.

The Indian Post-office Act
- (1866) Amendment Act,
1896, g :

The Public Servants (qu
-quiries)  Aet (1850}
Amendment.Aet, 1897,

The Indian Stamp Aot
(1879) Amendment Act,
1897. :




